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.. .Resp@ndents

Hgn'bie Shri J.P. Sharma, iViember (J)

F®r the Applicant

F©r the Bespsndent ...!%• ne

1. Vhether Reperters ©f Iscal piipers may be allowed ^
t@ see the Judgement?

2. T@ be referred t® the Reporter ®r net? ^

J'J) .SEi/iENT

The applicant has earlier filed OA iM® .1961/90 and the
I

same relief was decided by the @rder dt. 14.5.1991. The

applicant filed CCi> Ne .249/91 vhich was withdrawn by the

applicant and dismissed. Again the applicant filed

CCp 36/92 which was dismissed by the order dt . 2C'.1.1992,

which is reproduced below

_ gre satisfied in a perusal ®f the order, that the
jucgement of the Tribun-al has been cenplied with in
that the respondents have macte an attenpt ts trace out
the r-corcis and found themselves unsuccessfull . It it
not, therefore, possible t@ take the view that the
respen^nts h^ve disobeyed the directions of the Tribunal,
ihe petitisner, however, submitted that he knows where
the receros* are available. If that is true, nothinq
p^vented ttim and nothing even now prevents him to apprise
the ciancerned authorities as ts where the records really ii
and to help them t@ trace the records.

With these ©bs-orva tis as, we dr§p the proceedings."

In the present ^plication, the applicant again prays that the
judgement given in OA No.1961/90 be directed te be,complied
with. This application is, therefore, not maintainable and
is dismissed as not maintainable aiV
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